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HOTIFICATION
{ Income~tax )

Wew Delhi, th$ 21st July, 1971.

W 227(FeM0a404/86/T1-T0C): In exercise of the powgrs conferred by Sub=clause

(111) of clause (44) of Section 2 of the Income~tax Ag
Central Qovernment hereby authorises Shri ALP. Rajani
of the Central Government to exercise the powers of a
the said Acts

24 This Motificaticn which supersedes Notificatig

5, 1961 (43 of 1961) the
who ig a Gazetted Officer
Tex Recovery Officer under

n Nos 94(Falo.16/149/69-TT0C )

dated 14.7.69 shall come into force with immediate efflect.

N

sy Ku IALL )

Deputy Secretary ‘sﬂ the Covernment of India,

The Manager,
Government of India Press,

No. 227 (F.No,404/86/71=IT0C )

Copy forwarded toie -

1. A1l Commissioners of Income~tax,
2« AlL Additional Commissicners of Invomertaze’
3. Al Directors of Inspection.

4o The Chief Secretary to the Govie of Gujarat, Almedpbad.
2. The Compireller’é& Auditor General of India, New Deflhi (25 copies).

» The Accowntant General, CGujarat, Ahmedabad.
7. Al Officers/Sections in Boardts Office.

8., Bulletin Section {3 ocopica)s

Qe Guard File.
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